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JOINT COMMITTEE REPORT 

 

In the Matter of 

Original Application No.207/2024 

       „ANKIT TAMARKAR V STATE OF MP &Ors.‟ 

 

Hon`ble National Green Tribunal Principal Bench  

order dated 4
th 

September, 2024
 

 

 

 

Location: Khasra No. 832, Village Patera, TehseelPatera, 

District Damoh (M.P.)  

 
DATE OF VISIT: 07/10/2024 

JOINT COMMITTEE CONSISTING OF  

1. Rakesh Singh Markam SDM, Tehsil Hatta District Damoh, MP.  

2. K.P. Soni, Regional Officer, MP PCB Regional Office, Sagar.  
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JOINT COMMITTEE REPORT IN THE MATTER OF “ANKIT 

TAMARKARV STATE OF MP &Ors” 

Background: 

1. That the present application has been filed by Shri Ankit Tamarkar regarding 

with the allegation that the Municipal Council of Patera, District Damoh 

(M.P.) intentionally anddeliberately filling the solid waste with debris in 

Khasra No. 832which is recorded as water body in the revenue records. This 

waterbody is a source of availability of the water for the public and 

variousliving creatures and it is used for rituals ablutions at the nearbyGanesh 

Temple and Shani Temple. This filling with the solid waste isintended to 

change the nature of the land to be used for commercialpurposed. The 

respondent has also constructed some toilet in thewater body discharging the 

untreated water into the water bodywithout any treatment in violation of 

Water Act.  

2. That the Hon’ble NGT vide order dated 04.09.2024 had ordered for a joint 

committee report by directing as follows:  

“7. We deem it just and proper to call a report on the matter in issue in 

present Original Application, from a Joint Committee consisting of:- 

i. One representative from the District Damoh(M.P.), 

ii. One Representative from the One representative from the Madhya 

Pradesh State PollutionControl Board. 

8.The Committee is directed to visit the place and submit the factual 

andaction taken report within six weeks. The State PCB will be the 

nodalagency for coordination and logistic support.” 

 

In compliance of the above order the following representatives were 

appointed to the joint committee in the present case:  

(1) Shri Rakesh Singh Markam, SDM, District Damoh, (MP).  

(2) Shri K.P. Soni, Regional Officer, MP PCB Regional Office, Sagar.  

 

The order of appointment of OIC from District Damoh dated 18.09.2024 is 

filed herewith as Annexure -1.  
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3. That in compliance of the Hon’ble NGT order the joint committee had 

visited the site at Khasra No. 832 admeasuring area 0.14 Hectares situated in 

Nagar Pallika Parishad Patera, District Damoh on 07.10.2024. The 

photographsof the inspection of the committee are enclosed herewith as 

Annexure-2.  

 

4. That during the inspection of the committee a few local residents were also 

present and they had apprised the committee members regarding the factual 

situation of the case. The panchnama was made during the inspection is 

enclosed as Annexure-3.  

 

Factual Observations: 

 

5. Along with the members of the joint committee, Sundar Lal Soni, Chief 

Municipal Officer, Nagar Pallika Parishad -Patera, District Damoh, MP and 

other officials from the revenue office and the local municipal 

bodywerepresent during the inspection.  The facts as observed by the 

committee as follows:  

 

5.1  The land bearing Khasra No. 832 admeasuring area 0.14 Hectares situated 

in Village Patera, Tehseel Patera, District Damoh is a government land 

which is situated near the Patera Bus Stand.  

 

5.2  That the dirty water from the shops situated near the Patera Bus stand 

flows and gets accumulated into this land. It contains dirty water and it is 

nor used as a source of drinking water for villagers and variousliving 

creatures and neither it is used for rituals ablutions at the nearbyGanesh 

Temple and Shani Temple, as claimed by the applicant.  

 

5.3  That the lake situated at the nearby land bearing khasra no. 747 

admeasuring 7.05 Hectares is used by the residents and other living 

creatures in this place. This lake is situated behind the SankatMochan 
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Temple which is almost 50 metres from the land with which the present 

case is concerned (Khasra No. 832).  

 

5.4 That the dirty water accumulated in Khasra No. 832 admeasuring area 0.14 

Hec. becomes a breeding ground for mosquitoes which in turn can give 

rise to diseases like malaria, dengue, etc and unhygienic conditions.  

 

5.5  That due to the above stated reasons, the Nagar Pallika Parishad, Patera 

had constructed public toilet under the cleanliness campaign. This 

construction as per the directions of the Divisional Office of the Joint 

Director, Urban Administration and Development, Sagar. The construction 

of the public toilet began in November 2022 and was completed in May 

2023. The Septic Tank and Soak Pit has also been constructed.  

 

5.6  That the CMO, Nagar Pallika Parishad, Patera had written to the 

Tehseeldar, Patera, District Damoh for allocation of land bearing Khasra 

No. 832 admeasuring area 0.14 Hectares for construction of public toilet. 

In this regard a declaration was passed by the CMO, Nagar Pallika 

Parishad on 03.01.2023. This declaration states that the Nagar Pallika 

Parishad Patera was constituted in 2015, however no public toilet was 

constructed in the Tehseel patera. The documents related to allocation of 

land and contraction of public toilet on this land is collectively enclosed as 

Annexure-4.  

 

5.7 That the construction of the public toilet shall be in the public interest and 

also provide privacy for females. The remaining portion of the land is 

being covered with solid waste so that no dirty water is accumulated in the 

land, thus resolving the plights of the local residents and creating hygienic 

atmosphere near the Bus stand. The land is not used for commercial 

purpose as contented by the applicant.  
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